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For the Petitioner : Shri S.K Sawhney, Counsel
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JUDGFM.]Nr (ORAL)

This case had been ii ard on 2 ' April,

199? when the Bench observed that the c se is fu?ly

cov ,red by the judgenent of tie Tribunal in Wt."iir

Chand's case. Accordingly a direction wa- issued to

the respondents "to issue Post P.etir"^men' passe to

the applicant."

It was furth r observed that the "dues of

the applicant have been cie-ied y the respondents a..d

the applicant has vacated the quarter." /



-lie, praye. theapplicant is to relP^Qo « *. \y^y
"Mch adirection L "
ncthino ' r-ponde„tsnothing sunvives in the o.A. The respondents have not

Circumstances, i =„, a., ^ . .am of the opinion that there is no
necessity to „ait ,or the respondent, reply
ei.ilar situations Hon.ie suprene court has'ais
directed that post roi-iretirement passes win be issued
actively 71^ ^

Late payment of n c n r o-t-
^-.eot matter o, the c. 30^ eg J
no-t- ,w • . ' thereforenot going into the pom,- ^tne applicants' claim a. ,
D c p r Claim related to• -H.G. or recovery o, rent at intlated rate. The
0-A. IS disposed of as above.

(I.K. Rasg^^a)
Member (A)

i a ^ r


